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Trug Zbed Copy

Punjab Government

Forest Department
NOTIFICATION

No.39(5)-FT-III-84/7388 :-

10

Dated, Chandigarh the 16.10.84

In exercise of the powers conferred
by section 29 of the Indian forest Act,1927, the President of India is

pleased to declare that the provisions of Chapter-1V of the said act, shall

be applicable to the land described in the schedule of law, which shall be

called protected forest:-

SCHEDULE

District Tehsil Village

with

H.B. No.

Dada
H.B.No.
496

Hoshiarpur  Hoshiarpur

Description of Field Number

Khasra Nos. 2/3, to 8, 12 to 19,
22/3,23 to 25.

3/4, 6 to 8, 10 to 24, 4/18, 19, 21
to 23, 5/1, 10 to 13, 18 to 25, 6/1
to 22,7/1/3, 2 to 25.

8/5/2, 6/1, 6/2, 16/1, 16/2, 24/2,
25/2, 9/4 to 7, 14 to 18, 22 to 25,
10/1/1 to 25, 11/1,29 to 12,
17/3,18/2,19/1 to 23/2, 24/2,
24/3, 25/2-12/3 to 8, 12 to 15, 17
to 19, 22 to 24, 13/1,2,24, 25-
14/10, 11, 20, 21, 15/1, 5 to 7/2,
9 to 25.

16/1 to 25.

17/1,2,9 to 12, 17 to 25, 18/1 to
25, 19/1 to 25, 20/1 to 25, 21/6,
15 to 17, 23 to 25/2, 22/16, 1-
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16/2, 25/2, 23/2 to 9, 11 to 20/2,
21/3, 22 to 24, 26, 24/1 to 20,22
to 25, 25/1 to 25, 26/1 to 25, 27/1
to 25, 28/2 to 25, 29/1 to 25,
30/1, 2,9 to 13, 18 to 23, 31/1 to
23/2, 24/2, 25, 32/1 to 25, 33/1
to 25, 34/1 to 25, 35/1 to 25, 36/1
to 25, 37/2/2, 3 to 9/1, 10 to 25,
38/1/2 to 4, 7 to 10/1, 10/2, 12/1
to 20/1, 21/1 to 25, 41/26, 27,
31/2 to 34, 32, 42/6/2, 15,
16,25,43/2 to 9,10/2 to 25, 44/1
to 25 , 45/1 to 25, 46/1 to 25,
47/1 to 25, 48/1 to 25, 49/1,2, 9
to 12, 16/1, 19 to 25, 50/11, 19 to
24, 51/1 to 4, 7 to 14, 17 to 25,
52/1 to 25, 53/1 to 25, 54/1 to 25,
55/1 to 25, 56/1 to 25, 57/1 to 25,
65/25/2, 66/1/25, 67/1 to 25,
68/1/12, 14/2, 15/20/21/1, 69/1
to 17/1, 25, 70/1 to 5, 71/1 to 25,
72/1 to 25, 73/10, 11, 20, 21,74/1
to5, 7 to 13, 18 to 20, 75/1 to 25,
76/1/1, 1/2, 10, 11, 20, 21, 77/3
to 8, 11 to 25, 78/9/2, 11/1, 12,
13/2, 16 to 19, 22 to 25, 79/1 to
6/1, 7 to 14/1, 19 to 22, 80/1 to
25/2, 81/6, 14 to 17, 24, 25, 88/1
to 10/1, 12 to 17, 23 to 25, 89/1
to 16/1, 17 to 24, 80/1/1 to 2/1,
10, 93/16, 23 to 25, 94/1 to 25/2,
95/1, 2, 9 to 12, 19 to 21, 96/1,
97/1 to 14, 18, 19,98/5 to
9/1,10/1 to 25/2, 99/5/2, 6/1, 8,
11/2/2, 11/2/3, 12/1, 13/1, 13/2,
18/1, min 20/1,25/1,25/2,
100/15/2, 102/1 to 4, 5/2,7,8,
103/1to 5, 7to 13, 18to /5, 6,
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11 min, 12 min, 15 to 25, 10/6/6
to 9, 12 to 19, 22 to 25, 107/3
to 24, 108/1 to 20, 21 min, 22
to 25, 109/1/2, 10/11/11, 11/2,
17/2 to 23/1, 110/10/1, 11 min,
23/2, 24 min, 112/5, 6, 14/2,
15, 16, 19/2, 21 to 25/2, 113/1
to 4, 7 to 13, 20, 115/1 to 4,
116/3/2, 4 min, 5 min to 12,
117/1 to 20, 118/1 to 25, 119/4
to 7/2, 14/1 to 19/1, 21 to 25,
120/1 to 4, 7 to 14, 17/24/2,
25/2, 121/2 to 9, 12 to 19, 22
to 25, 122/2 to_9, 12/1 to 18,
22 to 25, 123/1 to 25, 124/1/1
to 14,,19,,20, 125/1 to 3/2, 10,
126/1 to 5, 8, 9/1, 10 to 12,
127/3 to 7, 15, 415 to 429, 431
to 451, 453 to 625.

627 to 658, 660, 662 to 664,
666, 668 to 670, 672, 673, 675
to 702, 705, 706, 708 to 772,
774 to 795, 797 to 806, 808 to
832.

Whereas by Punjab Government Notification No. 39(5) FT-
111/84/7368 dated 26.10.84 the land whether under tree growth or not
as mentioned in the schedule annexed to the said notification has been
declared to be protected forest under section 29 of the Indian Forest
Act, 1927.

Now, therefore, the President of India in exercise of the

powers conferred by section 30 of the said Act is pleased (a) to declare

12
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all trees standing in or upon this land to be reserved with effect from the

date of publication of this notification in the official Gazattee.

(b) to prohibit from the same date felling, girdling or lopping or
trees, grazing and the quarrying of stones, burning of lime or charcoal
or the collection or subjection to any manufacturing process or removal
of any forest produce in the said forest and the breaking up or clearing
of land for building or for herding cattle or for any other purpose of any
land in the said forests except as provided in the rules issued for these

forests.

Whereas by Punjab Government Notification No. 39(5) Ft.III-
84/7368 dated 26.10.84 certain State lands whether under tree growth
or not specified in the schedule annexed to the said notification have
been declared to be the protected forests under section 29 of the Indian
Forest Act, 1927.

Now, therefore, in exercise of the powers conferred by
section 32 of the said Act, the President of India is pleased to make the
following rules applicable to all land specified in the schedule of the

afforesaid notification:-

RULES

1. No person shall cut, fell, gridle or lop any tree for any purpose
whatsoever or remove any forest produce without the previous

permission of the Divisional Forest Officer, Hoshiarpur Forest Division.

No person shall herd, pasture, graze or retain sheep, goats and

camels or other kinds of cattle on the lands specified in the schedule

13
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annexed to Punjab Government Notification No. 39(5) ft. III-84/7368
dated 26.10.84.

No person shall clear or break up land for cultivation or for any
other purpose without the previous permission of the Divisional Forest

Officer, Hoshiarpur Forest Division.

No person shall set fire to grass, trees, timber or kandle a fire on

the land without taking reasonable precautions to prevent its spreading.

No person shall cut or remove grass without approval of the

Divisional Forest Officer, Hoshiarpur Forest Division, Hoshiarpur.

Fishing, hunting and shooting is prohibited except with the
permission of the Divisional Forest Officer, Hashiarpur.
P.H.VAISHNAV
Financial Commissioner Development

-and-Secretary to Govt. Punjab,
Forest Department.

Endst No. 39(5)Ft.I11-84/7369 Chandigarh, Dated
26.10.84

A copy with spare copy of the notification is forwarded to
Controller of  Printing and Stationery, Punjab, Chandigarh, for
publication of the notification in the official Gazette. 15 copies of the
printed notification may please be supplied in due course to the Deputy
Commissioner, Hoshiarpur, Chief Conservator of Forests, Punjab,

Chandigarh and to this Department.

14
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sd/-
Under Secretary to Govt., Punjab
Punjab State Land Use Board.

Ednst No. 39(5)Ft.I11-84/7369 Chandigarh, dated
26.10.84

A copy is forwarded for information and necessary action to :-
i) Commissioner, Jullundur Division, Jullundur

i)  Chief Conservator of Forests, Punjab, Chandigarh, with reference
to  his No.C-3-B(1)2/, dated 13.08.1984.

iii)  Deputy Commissioner, Hoshiarpur
iv)  Conservator of Forests, Shivalik Circle, Chandigarh.
v)  Divisional Format Officer, Hoshiarpur.

sd/-
Under Secretary to Govt., Punjab
Punjab State Land Use Board.
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Agriculture Department

No.5014-FT--I11-71/8836

(Forests)

19

Chandigarh,Dated 2nd,June, 1971

In exercise of the powers conferred by section 29 of the Indian

Forest Act, 1927, and all other powers enabling him in this behalf the

Governor of Punjab is pleased to declare, that areas of the government

waste lands, demarcated by boundary pillars, whether under tree

growth or not, prescribed in the the following schedule to be protected

forests and the provisions of chapters IV, and section 68 of the said act,

to be applicable to them

SCHEDULE

District Tehsil Name of Description of Field Numbers

village

with H.B.

Number

Rupar Rupar Bhugala
H.B.
No.364

Khasra Nos. 1 to 19, 20/1,10, 21/1
to 10/1, 13 to 18, 23 to 25, 22/1 to
5, 6/1,8 to 11,20/2, 23/2t0 9, 12 to
19, 29 to 25, 24/15,16,25,
25/1,6/1,7 to 13/1,18/2, 19 to 23/1,
26/10/1, 27/5/6, 29/1,10,11,19 to
23, 30/1 to 7, 14 to 17, 31/21/2,22,
23/1,23/2,24,25,32/1 to 3,9 to 11,
12/1 to 20/1, 20/2 to 21, 22/2,
33/5,6,15,34/1,2,9,35/16,17,21 to
25,36/1 to 25, 37/23/1,23/2,24,
38/1 to 3,9 to 11, 39/1 to 23, 40/1

Area
in Acre

494

Ac re
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to 20, 22 to 25, 41/4 to 6,15,42/2 to
8,13, 43/1,2,52,70,

Rupar Rupar Narangpur Khasra No. 1 to 51, 54 to 76, 78 to 1045
H.B. No. 83, 92 to 94, 96 to Acre
366 168/11,164/2,165/1,166/1,168, 172
to 182, 185, 186,188 to 190, 196 to
199, 201,211,224,225,230 to 243,
246 to 250, 252 to 256/1, 257 to
334, 335 to 339, 340 to 364

Rupar Rupar MajraH.B. Khasra No. 1 to 4,6/26, 7 to 8§, 118
No.932  10/26, 11/26, 18/26, 19/26 Acre

Rupar Kharar Pahlanpur Khasra No. 1/24, 25, 2/20,22, 3/1, 562
H.B.No.334 10,11,4/3 to 24, 5/15 to 17, 24/1, Acre
25, 6/25, 7/6, 15 to 18, 21 to 25,
8/1to 4, 8 to 13, 18 to 24, 9/11, 20
to 23, 10/1 to 4, 6 to 25, 11/1 to 7,
7/1,7/3, 8 to 25

Now, therefore, the Governor of Punjab in exercise of the powers

conferred by section 30 of the said Act is pleased:

(@) do declare all trees standing in or upon this land to be reserved with
effect from the date of publication of this notification in the official

Gazette.

(b) to prohibit from the same date felling, girdling or Lopping of trees,

grazing and the quarrying of stones, burning of Lime or charcoal or the
collection or subjection to any manufacturing process or removal of any

forest produce in the said forest and the breaking up or clearing of land

20
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for building or for herding cattle or for any other purpose of any land in

the said forest except as provided in the rules issued for these forests.

Whereas by Punjab Government Notification No. 6755-Ft-III-70/
dated the 1971, certain State lands whether under tree growth or not
specified in the schedule annexed to the said notification have been
declared to be the protected forests under section 29 of the Indian
Forest Act, 1927.

Now, therefore, in exercise of the powers conferred by section 32
of the said Act, the Governor of Punjab State is leased to make the
following rules applicable to all land specified in the schedule of the

aforesaid notification-

Rules

1. No person shall cut, fell girdle or lop any tree for purpose
whatsoever or remove any forest produce without the previous

permission of the Divisional Forest Officer, Hoshiarpur Forest Division.

2.  No person shall herd, pasture, graze or retain sheep, goats and
camels or other kinds of cattle on the land specified in the schedule
annexed to Punjab Government Notification No.6755-Ft-III-70 dated
1971.

3. No person shall clear or break up land for cultivation or for any other
purpose without the previous permission of the Divisional Forest Officer,

Hoshiarpur Forest Division.

21
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4.  No person shall cut or remove grass without approval of the
Divisional Forest officer, Hoshiarpur Forest Division. for any portion of

the said forests.
5.  No persons shall leave burning any fire kindle by him in the vicinity
of any such trees of the said forests.

6.  No person shall feel any trees or drag any timber so as to damage

any reserved as aforesaid.

7.  Fishing, hunting and shooting is prohibited, except with the

permission of the Divisional Forest Officer, Roper Forest Divn.

SERLA GREWAL.
Secretary to Government, Punjab,
Agriculture and Forest
Department.

No.5014-Ft-111-71/8837 Chandigarh, dated the 2nd June, 1971

A copy with spare copies of the notification are forwarded to the
Controller of Printing and Stationery, Punjab, Chandigarh, for Publication
of notification in the official Gazette, 11 printed copies of the notification
may please be supplied in due course, to the Deputy Commissioner,

Rupar Direct.

Sd/-
Deputy Superintendent, Forests,for Deputy
Secretary to Government, Punjab,
Development Department (AEF).
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No.5014-Ft-111-71/8838 Chandigarh, dated the 2nd June, 1971

A copy with a copy each of the notification is forwarded and
information to the:-

i) Commissioner, Patiala Division, Patiala

i)  Chief Conservator of Forests, Punjab, Chandigarh, with reference
to his memo N. F/C-IX-12(60)-IFA/1192, dated 31.8.1970.

iii) Deputy Commissioner Ruper, 11 copies of the notification will be
supplied to him in due course, by the Printing and Stationery, Punjab.

iv)  Conservator of Forests, Sutlej Circle, Punjab, Chandigarh.

v)  Divisional Forest Officer, Rupar, Forest Division.

Deputy Superintendent, Forests,
for Deputy Secretary to Government,
Punjab,

Development Department
(AEF)Department.
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